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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERAaD BENCH 

AT HYDERASAD 

O.A. 509/94. 	 Dt. of Decision : 4.1.95. 

— 

P.B. Narayana Rao 

Vs 

1 • The Supdt. or Post 1JP?ices, 
-: SiazOi; 	 - fl4al- 

The Chief Postmaster General,A.P. 
Circle, Oak Sada9, Abids Circle, 
Hyderabad-500 001. 

The Director General or Pasts, 
ak Bhavan, Sandad Marg, 

New Delhi—liD 001. 

Applicant. 

Respondents. 

Counsel for the Applicant Mr. Krishna Devan 

Counsel for the Respondents Mr. N.V.Raghava Reddy,Addl.CGSC 

CORAM: 

THE HON'BLE SHRI A.B. GORThI 	MEMBER (ADMN.) 
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0.4. 509/94. 	 Dt.of Decision 	4.1.95. 

ORDER 

As per Hon'ble Shri A.B. Corthi, Member (Admn.) 

The applicant is the son of Shri P.Nanjunda 

Narayana, who retired from service an invalid pension 

with effect from 17.12.1983. His request is for a 

compassionate appointment. 

2. 	The applicant is the second son of the 

employee. He has an elder brother and a younger btother. 

The retired official is in receipt of paision of Rs.501/-+ 

relief. When initially the father of the applicant 

- - 
	 a 	 omn1njmnt 

assistance to his second son (the applicaimt), the respondents 

stated that there w€e, no vacancies  in the division. 

Once again vide memo dated 18.4.1985 the respondents 

stated that the case would be considered as and when 

vacancies became available. Thereafter several represen-

tations were made to the authorities concerned but they 

were 44€4i4y rejected as can be seen from the letter 

of the Office Superintendent of Post Offices, Hindupur 

dated 22.3.1990. Once again in 1991 the applicant was 

informed that his case was reconsidered 

approved 	the Circle Selection Committee. 

3-. 	The respondents in their reply affidavit 

firstly took an objection to the maintainability of 

the CA on the ground that the case of the applicant was 

considered by the circle selection committee On 21.11.1909 
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and was rejected and the applicant was informed accordingly 

on 8f0990.n—tho -question ur lisriiat$eci. 

We have heard learned counsel for both the parties. 

The contention or Shri Krishna Devan, learned counsel for 

the applicant is that aggrieved by the decision of the 

circle selection committee the applicant made representation 

to the higher authorities and as such the delay in approthing 

4-kn T,'ik,.rtcl mn', hn nnnrinneri. 	Althouoh._ the grounds urged 
for condonation of delay are  not sufficiently strong but 

keeping in view the Pact that the prayer in the OA is for a 

compassionate appointment, the same is examined on merits. 

5. 	The respondents stated that the father of the 

applicant retired on medical invalidation on 17.12.1983 
- 

Division. The family consisted of not only the employee 

and his wife his three sans, the applicant being 
LC.
second 

& 

son. According to the respondents the retired employee 

is man1.ng  a milk-store at Dharmavararn and his first son 

Shri P.Ananda Rao is working as Village Administrative 

Officer, Gantumilli. T4y further contended that even the 

applicant was working for Andhra Jyothi Daily and that the 

third son Shri P.Sriprasad is an L.T.C.Agent. Under these 
Li 

circumstances the circle selection committee came to the 

conclusion tat the family of the applicant was not in 
to 

such indigent circumstances asg). justify appointment on 

compassionate grounds. 

Heard learned counsel for both the partes. 

Shri Krishna Devan, learned counsel for the applicant stated 

that the family was ftf 	its best to make both endstm!.etff 

by taking up miscellaneous jobs, but none in the family has 

any regular sourde$ of income. As regards the eldest son 

..4 

1- 



-4— 

he was unfortunately removed f'_rom  sr-v4'ee- from the 

State Government service vide order dated  6.4.1994. 

It has further been contended by Shri Krishna Devan 

that as per Ministry of Personnel Public Grievances 

and Pensions memo dated 241 3.1994, 4ison or daughter 

of a Government 	lj,ent r1thtired on medical grounds is 

- 	
- --------m-qqinnate a000intment. 

7. 	Shri N.U.Raghava Reddy, learned standing 

counsel for the. respondents<s drawn my attention 

to the judgernmt of the Supreme Court in Auditor General 

1nfln nnrl nthsrs Us. G.Ananta Rajesuara Rao, (AIR 1994 
Supreme Court 1521). Relevant portion of the juogeuin . 

is reproduced below: 

"Therefore, the High Court is right in holding 

that the appointment on grounds of descent clearly 

violates Art. 16(2) of the Constitution. But, however, 

it is made clear that if the appointments are confined 

to the son/daughter or widow of the deceased Government 

employee who died in harness and who needs immediate 

appointment on groundsof immediate need of assistance 
in the eventlof  there Delny iiLi 	. ----------- 

the family to supplement the loss of income from the 

bread winner to relieve the economic distress of the 

members of the pamily, it is unexceptionable. But in 

other cases  it cannot be a rule to take advantage of 

the memorandum to appoint the persons to these posts on 

the ground of compassion. Accordingly, we allow the 

appeal in part and hold that the appointment in Pars 1 

of the mamorandum is upheld and that appointment on 

compassionate ground to a son, daughter or widow to 
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assist the Family to relieve economic distress by 

sudden demise in harness of Govt. employee is valid. 

It is not on the ground descent simpliciter, but 

exceptional circumstance for the ground mentioned. 

It should be circumscribed with suitable modiFication 

by an appropriate amendment to the memorandum limiting 

to relieve the members of the deceased employee who 
uieu in uarne, F EUUI ecunurnsc UI. 	• 	LU U trier 

respects Art. 16(2) clearly attracted." 

B t 	Natgsthstandinq tjlat has been obälerved by the 

Personnel Public Grievance and Pensions came to the 

conclusion that the son or daughter of a Government 

employee who is retired on medical grounds would be 

eligible for compassionate appointment. In any case, 

.4 

servant who is medically invalidated is entitled to 

compassionate-apppin 
11 
 tinent need not be considered here. 

It is so because the respondents did consider the case 	
k. 

of the applicant not once'ibtt Ebrice7)ct did not 

it as a Fit case For appointment'oh compassionate grounds. 

9. 	In a case or compassionate appointment what is 

important For the Tribunal to ascertain is whether or not 
the 

the case of L 	1tf received due '&Pair  consideration 
the 

mëht'SJJrequest has been duly considered by,competent 

committee and he decision of the said committeeycannot be 

Tribunal to interfere therewith. In the instant case From 

the material  before me, I Find that the case of the applicant 

received a very fair consideration by the duly constituted 

. .6 
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circle selection committee. If under the circumstances 

the 	committee came to the conclusion t'P 
11 

the family of the 

applicant was not in such indigent circumstances as would 

justir* giving compassionate appointment to the applicant) 

it will not be proper for me to come to a different conclusion. 

and the same is dismissed. No costs. 

"i 

a 

!IEMBER(RDMN.) 

Dated 	The 4th January 1
rt
q94. 

(Dictated in Open Cou) 

DEPUTY REGISTRAR(J) 

Copy to 

1. The Superintendent of Post Offices, 
Hindupur Division, Ananthapur District 

2, The Chief Postmaster General, A.P.Circle, 
Oak Sadan, Abids Circle, Hyderabad - 500 001. 
The Director General of Posts, Oak Bhavan, 
Sensed flarg, New Delhi - 110 001. 
One copy to Me.Krishna Devan,CAT,Hyderabad. 
One copy to Mr.N.V.Raqhava Reddy,Addl.CG5C,CAT,Hyderabad. 
One Eby to Library,CAT,Hyderabad. 
One spare copy. 

S pr 

YLKR. 



TYPED BY 	 COMP4RE5Y 

CHECKED BY 	 APPRO\/ED k( 

IN THE CENTRML ADMINITRRTIuE T9I3LN1'L 
HYDERB;D aENCH 

THE HDN t BLER.\J.HRID' 5 4: MENStR() 

AND 

THE HDN'BLE NR,R.F].GQRyH..—TjirmRRp( 

DATED 	L,. 

.AJR.P%C.P.NJo. 

in 

E.A.ME. 

Adiitted and Interim directions 
ised 

Li 
Dispqs d of with Directions 

fl4omic.-',-,-1 	. 

as withdrawn 

Dismjd for Default. 

Rejected/O'?'4red 

Noai'der as t\costs. . 

YLKR 
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